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‘THE ALCOCRIASHDOWN ICOMPANY L IMITRD (ACQUISL
TION OF UNDERTAKINGS) NMENDMENT ACT, 1974

No. 33 0 1974

[31st 'A'ugust 1974)

\ .
An‘Actamamend the Alcock Ashdown Company Limited (Acqulsluon
. of Undert mgs) Act, 1973. -

BE'it enacted” by Parhament m 'ﬁhe "fwepi.g'ffﬁfth Yeérof "%ﬁ"é‘ Rz'gfiublic

of India as follows:— - &

Shert : (11 “ThisoAct may e ¢alled the Alcock: .A»shdown'Gompanry Liixmted
title and (Acqumtlon of Undertakmgs) Amendment Act, 1974. R b
rcr?;z;e- -« .n(2) Tt shall e, deemed; ;o have fcome mto ferce orv. the, Mth\ day of
ment,. : December 1973. : TR s ,-,':")Ei‘;}fj::.-“ { v,jifi:is':.,
Amendl; et 2 In section 4 of the Alcocx«: Ashdew_n Compapy Limited (Acquisition' 56 of 197
ment of bEe Und‘er’takmgs) A, 1978, N P ,
:ectwn C o sdd)nine stib-seetion (1), after the . words® ¥possession, power: or
e -igentrol-of the compeny,”, the word'sf "‘ifn 'r’elélti‘onitic)'zbha:unde‘rtakmgs”_
shall be 1nseﬁted : [ B o
namely —
‘Ea:planatzon~F01 the 0 ] by dee-
lared that the expression "undertaklngs 'of" the company” “does
.oftot include— IETIES S o PO I
J(d) 'any d’ébts due to“'ehe company, anid'” s
"(b) any ampynts bje by’ the o m“' s
' _ shareholders or dlreétois C l}flpﬂ,l;ly“i L
Repeal. 3. The Alcock Ashdown Company Limited (Acquisition of Undertak-
' ings) Amendment Ordinance, 1974, lis hereby repealed. §of 197
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